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C; e ri t i" a 1 A d rn i n i s i: i a t i e I i ■ i l.> u i"i a. J.

l-'rincipal Beach;; New DeJ.I'u.

O.A„ 1927/98

New Delhi this the 10th cJay of Decatuber

1-1 o i 1' i;:. j. e M I- :i u s t i c e V . R a j a g o p a la Red d y , V C (J)
lion" b 1 e hi r. R. K. .. A hooja, Mernber C A)

Siiri Vijay Kumai'
3/o Shri Bo hat Rarrp
R/o R;.L- 406/394, Gali. No.. 11.,
3 h i V 1- ' LI r ? , W e s t 3 a gar P i.! r,
New Delhi--11.0046..

„  „ Appl Ii.;:an1:

(By Advocate: Shri J..C.. hiadan)

Versus

1. ■ G o V t „ o t N C1 o f Del h i ,
t ti i- o u g ti C I'i i e f Sec r e t a r y,

5, Sin am rath Mai-g,,
Del hi-11005 4,.

2. TI n e D i i" e c t o i- G e r e r a 1 o f 1 -I o rn e G l.j a i- '.nl s ,
C 111 I.. C o m p 1 e X , Raja G a r d e r ,
N e w D e 1 h i - J.. 10 0 2 7 „

Responder t;

(By AdVocate: Shri Raj inder Pandita)

Q.RDER._(OraU.

T h o a p p 1 i c ant w In o w a s a p p o i. I'l 1: e d a s a 1 -I o ri i e G i..j a i - d

(Volunteer) challenges the oral oi-der of disclnarge from

sei -Vice ■ on 15 .. 6,. 97. It was a 11 eged tha"t Ine wias

d i s c h a j- g s d o n 3 0 .. 6 . 9 "7 a n d t h e n i m m e d i a t e 1. y In e f i 1 e d

r- e lu r- e s e n t. a t i o n 'to t In s C o rn rn a n cl a n t (l-l o nn e G u a i- cl) a n d t hat

i--eiure3eintatioin Inas not been disposed of so far .. L.eai-ned

counsel Toi - i-espondeints submi ts tlnat Idne re|.,u-esen tat ion

iTiust/nave n-ot been filed by the apiul lean t „

'2- In tine ci i-cumstances, wl; rlirL r.rl; ti'ic

appli(..::ant to file a fresh repi-esen'tatioin wiirhin two

weeks fi-om today and we <.lii-ect the i esp'Onolen i.,s l.u

d .L s p o s e o t t in e s a i n e w i 11-1 i. n s i ;< wi e e k s; f r lO m 't in e d a 1. e (.) f

f-|- ictv. 1
receipt^in terniis of the juclgeTrrernlL of tfie Fi.i 11 BencIn

OA 1.753/97 ai'i d Bate fi da'tsd ' 25 .. .11. .. 99 ..

1 n
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The OA is disposed of accordingly- No

cosrs

R „ K. » A h o

Mernbe]>'irA)
(v.. Rajagopala Reddy)
V i c e - C It a i r m a n (A )


